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1

Judgeme nt

( As per Hon, Mr, Justice U, Neeladri Rao, V,C. )

Heard Sri T. Jayant, learned counsel for the applicant
and 5ri N.R. Devaraj, learned counsel Por the respondents,
2. This QA was filed praying for a direction to R-1 to R-4
to determine the seniority of the applicant in the seniority-
list of Foreman (Factory) on 31-1-1992 ineacordance with law
with consequential benefits of promotion tothe post of Fore-
man (Factory) by declaring the impugned order No.AS/2410 dated
7~8=-92 passed by R~3 &s illegal, null and void,
2, The applicant and R-5 joinsd as Torpedo Mechanic in
Eastern Naval Command, Visakhapatnam, on 8-7-1971, Uhile it
is stated Por the applicant that in the said category he was
shoun above R-5, it is submitted for R-1 to R-4 that R-5 was
éboue the applicant in the above category, Both of them uere
promoted as Senior Chargeman on temporary basis on 10=10-1979
and their probation uéggldeclarad on 19-10-1981. The appli-
cant was shown below R-5 and Sri K,N, Verma (Direct Recruit)
to the past of Senior Chargamaqkin the seniority list of Charge-
man, The applicant made a representation on 18-5-1882 stating
that he had tog be shoun above R-5, Sri K.N, Verma,
4, R-5, Sri K.N. Verma and the applicant were promoted as
Foreman as per select list dated 30-3-83 (Annexure A=8) where-
in they were shoun at serial Nog4,5 & 6 respectively., By
letter dated 7-8-92 the applicant was inPormed that in the
seniority list of Foraman he was shown below R=5 and Sri K.N.
Verma as per the panel position in the select list fur Fore-
man, Being aggrieved he filed this 0A, |
5. The Recruitmant Rules for the posts of Senior Foreman,

Foreman, 6r, Chargeman etc., as per 5R0,302 dated 31-10-1972
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vedsa
To

1« The Secretary, Nin. of DePence, Neu ﬂalhi.

2, The hxaf of Nayal Staff, Naval Head Quarters, Nau Dalhi - 110 Dﬁé

3. The Director Gensral, Armément Supply,
R.K.Puram, New galhi.

4, The Gsneral Manager,

Ak
Nava; Armamant Hepot,(ﬂAD),
Visakhapatnam - 9, '

54 Oneg copy to Nt.T.Jayant A&vocate »CAT ,Hydarabad,

6. One copy to Mr.N.R. Gevraj, Sr.CuSC,CAT Hyderabad,
74 One copy to Library,CAT, Hyderabad.
8. Cnge spare COpY.
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are produced for the respondents, The said SRO discloses

P

that tha prnmotlon to the pnsts of senior Chargeman,.Foreman

- i

18 Blon on the basxa of selectzun. Ofcourse it 15 not evident

as t ¢ whether 4xa*a—eens$ﬂéréd eithégzpﬁghotxoq;ls by way of
'merlt-cum-senlorlty or hy mé;it only.?%kﬁ is on the basis of
marlt-cum-senlorlty/gradlngs which will be glven ‘at the time
‘of selection,%nd t;e éegiur%éy'uill haué a.béariég in fixing
the interse seniority of those who got the same gradings, But
Vo ' if it is only on the basis of merit wherein the panel position
is given on the basis of marks sscured, seniority will not
have bearing. ‘
6. The plea of the aﬁplicant is that he was senior to R=5 Bandy

Sri K.N, Verma, even in the category of Senior Chargeman, in

regard to which the seniority list was published even in 1982,

Infact the applicant submitted representation datq& 19~5-1982
|

claiming that he had to be shown as senior toc R=5 ?nd Sri K.N,.

13 {}ADW |»
Verma, B8ut he had not chosen&Phe seniority list in the ,
f

category of senior Chargeman by moving the Court/Tribuna%&ill
they are promoted as Foreman. Hence, we feel it ﬁbt a case to

consider the stele cleim of the applicant when he approached

after about s decade, Further no rejoinder was filed where-
‘ L |

it is categorically alleged in the reply statemenﬁ that R-5

is saenior to the applicant even in the post of Torpedo Mecha-

”niCQ‘

e Hence, this DA is dismissed on the grounds of laches,

No costs, //
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IN THE CENTRAL ADMINISTRAWIVE Ti¥ BUNAL
HYDERABAD BENCH AT HYDERARBAD.

THE HON'BLE MR.JUSPICE V.NSELADRI RA0
VICE-CHATRMAN -

and |

THE HON'BLE MR.R,RANGARAJAN 3 M(AIMN)

DATED:~ |§ - 9 -1995.

ORDER/JUDGMENT..

M.A./ReA/C.A.NO.

.m0, 110 /52

T.&A.No. (W.P. )

\

Admitted and Interim Directions
Issued.

Allowb g

Dispbsed of with directions .

" Dismissed, _.——

Dismissed as withdrawn

‘Dismisskd for default

Or dered/ke jected.

" NoO ordelr as to costs.
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